
O.A. No. 71 5 of 2011. 

......... —Applicant 
vs 

n 1 on ot"i n di-.a & Ors..... .,.. ~ — --ke-spoin dents, 

Order d0ted., 27,10.2011 

C, C)R VVI, : 

lion'lAc Shn' CRA4ghapatra, Mcniber (Adii-Lp-) 

llon']Ac Shri A, K, Palma~k, MC~jj~~A~r(j 

Reard Mr. NRI-Zoutray, Ld, Counsel for ffic 

applicant and Mr. S.K.'-,) ~, _jha, Ld. Stwiding Cotuisel 

appeamig for the Respondent-RMIways, on whom a copy of 

this CIA, has wlTeady beensenred, 

2. 	By fihng the present 0A., the apphcmt has 

made 1611ol-V-.1-ng prayers: 

"I')To chrect the rerspondents to grasit.21"' 

m scalc of Rs. '-')'050-4590/- under ACP 
Scheine by extending -benefit of order 

dated 17,05,2011. under Pumexure-A)8. 
-1) And pay the different'Ad wear salaji,,, 
DCR G, Conu-nuted valite of pensioll, 
leave salary and wTcar pension with 12% 
-inwrest", 

LJ... Counsel for the appliemit submit's that 

Vent"Ilatmg his, gnevancc, the applicant has also filed 

de Annexurr,-A/7 &Ud 05.04,2011 beftire representation vI 	 i1c, 

Respondent No.3, whIch is stilt pen"I& 
I 

L 



4. 	Havmg heard Ld. Counsel for the parties, we, at 

this stage, without enterni ig 'into the merit of the case, deem 

it -proper to send 'the case before the competent autbority to 

tAke a decision first on the representation. Ns agre-ed to by 

the Ld. ('~ounsel for the parties, we direct Respondent No. 3 

to consider the representation and pass a reasoned order 

wiffim. 60 days from the date of receipt of copy of this crder. 

5. 	111 case, the competent authority 1-inds th,-.d the 

clainis of the appli.cwit arf. admissilWe then thf, same should 

be released within another 90 days. 

6 	 With the above observation and direction, the 

0. A. stands disposed of 

Send copy of this order, along 110th copy of the 

0. A., to Respond ent Nos,21, 3, 4 wid 5 by "D w,41" at the cost 

of the applicant. Ld. Counsel for the applicant widertakes to 

depo,,;al -the cost of Dasti. 

Free copies of this order be handed over to the 

Ld, Counselappcamg forthe partle'S.. 

.P11 "MVI, BEK(Judl.) 
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